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CENTRAL PD\llINISTRATIVE TRIBUNAL 
;t\LLA-I.ABJO · B ENOi1 · Af.L.AHAB~ 

Allahabad, this the 22nd d~y of May 2003. 

QJO.!HlM : HON. !'Ill. JUSTICE R.B.K. TRIVEDI, V. C. 
HON •. MAT. GEN. K. ·K. - SRI VAST.AVA, A.M. 

o, A. No. 298 of 1997 

Gulab Chand ~O Sri Hori Lal, ag~d about 42 years R/0 Fatah, 

Mirz..apur ••••• • •••• •••• •· Applicant. 

,-... ,, 

Counsel for applicant : Sri Was;im Al an. 

Versus 

1. Union of India owning and zep res ent Lnc tbe Northem Rail 

Notice to be s s rv ed upon The General Manager, Northem 

Railway, Headquarters Office, Baroda House, New Delh 

2. · The Di vision al Railway Manager, Ncr the zn Railway, D • ..,... .. ..,.., __ 

Office, ,Allahabad ( The Revising ,Authority). 

3. .£hri. D. P • .Singh, The D.ivis.ional Coom arcd al, Manager, Nor'ther 

Railway, D.R.M. Office, Allahabad. 

4. Shri. L.B. Chauhan, Ganmercia.I: Inspector ( Planning~y..., 

D.lilM. Office, J.\1.lahabad. 

••••• • • • • • / ••••. Respondents • 

Counsel for re sponderrte : Sri P. Mathur. 

GR D~ (ORAL) 

BY HON.MP ... ,JUSIICE R.n.K. TRIVEDL__V • ..9:_ 

By this o.A. filed under section 19 of A. T. Act, 
r- ... 

1985, applicant has challenged the manorandun of charge da-'ted 
-.r--~Ll~A.~--<- . . 

26.6.1995 (kmexure-I) by Which the~.;lu I .!"'proceedings 

have been ini~iated against the applicant for the charges 

that he extended the date of j cuzney ef tickets, which was 

retumed 'by the passengers for c enc el.Let Lon of such tickets. 
I 

Instead of cancellation of such tickets, he revalidated them_ 

against the .rule and pocketted the Railway revenue which 
.~ " would hev e ~ arrived as cane ell ation charges. On the basis 

of memo of charge, an enqud ry was ccmpl e t ed and report was 

-sul:mitted on 12.3.1997. 
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2. In the cdrcums t en ces we do not find any good ground 

for interference at this stage. The O.A. is disnissed. 
-C--· ~ \)'--.., ~ "' v-.. 

However, co'nsideringfthe matter~ very old, this petition 

is disposed of with the direction to respondents to conclude 
~~~ ~vx- V\AdV\\~V--- 

the· disciplinary p1X>ceedings1;ran the date a copy of this 

order is filed before then. 

No ·order as to costs. 

~~ 
. A.M. v. c .. 

A.5thana / 

• I 

/ 

( 


